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et/ ORDER

PER DR. DIPAK P. RIPOTE, AM:

This 1s an appeal filed by the assessee against the order of
ld.Assessing Officer for Assessment Year 2017-18 dated
27.01.2022 passed u/sec.143(3) r.w.s 144C(13) read with section

144B of the Income tax Act, 1961.
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Submission of 1d.AR :

2. Ld.Authorised Representative(ld.AR) for the Assessee filed

letter dated 27.11.2024.

Findings & Analysis :

3. We have heard both the parties and perused the records. The
assessee filed a letter dated 27.11.2024 requesting for withdrawal
of appeal. The relevant paragraph of the said letter is reproduced

as under :

& . | | has
en the Competent Authorities of India and US, the Appellant
Competent Authority's office on 6 November 2024 _regarding the
ordance with rule 44G(6) of the Income-tax Rules, 1962. Copy of the
ellant is in agreement with the resolution reached under

Pursuant to negotiations betwe
received letter from the Indian
resolution of MAP with US in acc
said letter is enclosed as Annexure 3. The App

MAP and proposes to accept the same.

In view of the above, the Appellant wishes to withdraw the appeal filed before the Hon'ble Tribunal.

The Appellant requests your goodself to forward two copies of this letter to the Hon'ble Members of “C”
Bench and one copy to the Department's representative of “C" Bench, Pune.

We request to take the above information on record and hope your honors will accede to our request.

Thanking you.

A Ws uﬁ-,a
Yours faithfully,
For Gallagher Service Center LLP

Authorized Signatory

——

Submission of 1d.DR :

3. On the other hand, the 1d.Departmental
Representative(ld.DR) of the Revenue did not object to the
contention of the assessee and has no objection if the appeal of

assessee 1s dismissed as withdrawn.



ITA No.178/PUN/2022

4.  Inview of the above, we permit to withdraw the appeal of the
assessee. Accordingly, grounds of appeal raised by the assessee

are dismissed as withdrawn.

5. In the result, appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open Court on 23" December, 2024.
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